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C&4111AL A.katiI.4TRATIVt TRIBUNAL  
abbAEAJJ RkA1CP__ 

Original,  Application Njai  12E38  21 1996  

ALlahabad this the 08th  clay of  .iepteinber, 1999 

hon'ble 	 Naqvi. Member t  

.,pmt . Biala Devi, 	e of Late Mohan Lal, 	o 4iont 

ham, Coach ,Atten..lant, ..lariaranpur, Leelhi 

Norchern Railwyty, New 1:eel.hi, EV() (4uarter No.480, 

Railway T-2 Colony, 4aharanpur. 

A policant  

By Alvocates 	A.P. 4rivastava 
ee  

1. Union of India, through the General Manager, 

Northern Railway, Baroda House, New 

2. The Divisional Railway Manager, Northern 

Railway, Jelni Le4Nision, New Jelhi. 

3. The Senior Divisional Personnel Officer, Nor-

thern Railway, i/elhi 1livision, New Lje.thi. 

Rstspondent s 

By AdvocaLe L'hri Avnish Tripatni  

Member l J )  

hri Mohan Lal was removed from the 

post of Coach Attendant on 07th October/, 19% and 

died on 03rd October, 1993. His wialow-4cat. Bimla 

nevi has come up before this Tribunal for direction 

to the respondents to arrange payment of G.P.F.,Insurance 

money, as well as compassionate allowance/family pension. 
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2. 	 The respondents have mentioned in 

the para-6 of the counter-affidavit that provident 

fund amounting to 

and thereby it is 

its.2981- has already been arranged 
.5- 

not disputetthat the applicant is 

entitled to get the provident fund amount to which 

her deceased husband was entitled. 

3. As regards the insiurance money is 

concerned, there is claim for iis.200/- as per ann-

exure to misc,application. Tne respondents do not 

dispute the scheme but have mentioned that record 

has been wedded out. The applicant cannot be held 

responsible for this wedding and, therefore, she 

cannot be denied of this claim of 8s.200/- 

4. Next come,the compassionate allowance 

in lieu of pension. fher-espondents have denied to 

have received any representation in thiscegard. there-

fore, any payment under this head could not be ascer- 

tained or paid. 

iiii4th above facts in view, i find the 

applicant deserves for the relief she has sought for 

in this U. A. and the application is allowed with the 

direction that the 	aJlount and the insurance 

claimed be paid to the applicant within 3 munths 

from the date of receipt/ communication of this order. 

Incase any amount has been paid under either of these 

heads, same by intimated to the applicant. 

6. 	 fhe applicant is allowed to move 
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representation for compassionate allowance in lieu 

of pension within 2 months and the respondents shall 

decide the same with reasoned ana speaking order with-

in 2 months thereafter. No order for cost, 

tomb er t J ) 

/ 


